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Notes of the Regstry 	 Ordrs of the Tribunal 

1 

LL- L. 
C 

Heard Mr • N .R .R ou tray, Ld • C ouri se 1 £ or the 

applicant and Mr. R.C.Rath, d. iLanding Counsel 

for the Respondents-Railways and perused the records, 

placed before. 

In course of heain' Fir. Rath, pointed out 

that as per the provision oF the scheme for grant 

of A.C.P. to the railway servants, a Lcreening 

beer set. up by the tandirç Carinittee, 

which meets twice a year (during the first week of 

Jnuary of the previous Finarici4l Year and d.irin 

the first 'eek of July of any Finrcia1 veer) to 

process the cases. It is in this connection, Shri 

Rath subm, itted that the rnatt:er may be farwarJed 

to the Committee for considerIn thc grie'ances 

with regard to ACPs, as raised herein. 

Having heard the Ld. Counsel of ooth the 

sides, we dispose of this 3.A. with diLection that 

the application be sent to the Lcteening Comruittee to 

be held in the month of January,2005 to consider 

the case of the aL ,plicant. 	copy of Lhe ).A rr 

be treated as part of the representation to be put 

up before the Coma-iittee. 

With the ohser7atior1 in: diicLi.n a3 

abo-e, this .A, is disposed 04: 	 otace of 

aduission. No costs. 

In view of disposal of this 3.A, at the 

admission stane, our earlier order dt. 8.12.04, 

directinj isouance of notice to the Respondents 

is hereby, recalled. 	 'cL 1L 
P ff  c rC) , 	 'L- 

V 


